'.CENTRAL ADNINISTRATIVE TRIZUNAL: ERNAKULAM BENCH
Date: 28B-~2-199(0
" Present

Hon'ble Shri NV Krishnan,-Adhinistrative Member .
. ‘ and
Hon®ble Shri N Dharmadan, Judicial Member

OA 396/89 s

\ 1. £ Valsala ,
2. KP Sathyan . ¢ Applicants

Us.
'

1 The Senior Superintendent of Post
Offices, Cannanore.

2 The Senior .Superintendent of Post
., : Offices, Ernakulam.

'3 The Director of Postal Services,
Cochin Region, Cochin~11

4 The Director General,PaT Deptt.
New Delhi. '

5 Union of India rep. by its
Secretary -to Government,

Deptt. of Posts, New Delhi . ¢ Respondents
M/s MR Rajendran Nair & PV Asha : Counsel of Applicants
fir P)Santhalingam, ACGSC : Counsel of Respondents
0ORDER.

Shri NV Krishnan, 5dministrative Member.
g ' . The tué abpl;cants who filed this app%ication
have impugnéd the.letger No. 17f16/80~PAP déted 17;8.87
of the Director Genérai(Posts) (Annexure —IIi).and another
letter of the Directpr General (Posts) of even number

dated 8.3.89 (Annexure IV). 1In accordance with the

instructions centained in these two impugned letters. the 4
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Respondent§ have contended that the tuO'applicaﬂt;
are not entitled to get %A/DA on tﬁeir depﬁtation.
to trainiag,}Or appointment to the higher post of Postal
Assistants. Being aggrieved by this‘décisibn, this
application.has been Fi;ed.
2:1 The tuc .applicants were {Lower frade Bfficials
in the Postal Department. They came out successful. in 1Z¢
Departmental Examivation held FOr‘sucH Lover grade
BFFicia;s for apptintment @y promotion as Postal Assistanf&.
The 2nd Applicant wes directed ?oireport té the ?ogtal
Tfaining'Centre,;Mysofe‘on 1.9.87 to undergo training
for two months and three'ueéks. The Annexure I letter
issued toAhim‘by Respondent-é stated éhat the applicant

will be eligible Fo:.TA as on tour during the period

of training. Like wise, the 1st applicant was directed

to undergo f2¢ training at the same Institution..

== 'grom,1.ﬁ2.87 by the Respondent—1; Annexure I1I

issued to A@m'indicates the nature of expenditure which

oﬂ&é may have to incur on mess advance, seat rent, uelfare

fund, recreation club etc. amounting to Rs 460/~ and it

was also indicated thatthe mess charge Wiould normally

t

be fs 440/~ per month. Jnlike the Annexure I issued
: Ke ovde, ‘ o eolol

w

Resppndent~2) ethers did not indicate amy—sf+he manner
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the period of training would be treated.
2.2 The applicants obtained advance TA and on.completion
of the trainingy when they submitted their TA Bills: for
. . ) r . . .
- ® :
settlement, the bills.uere passed only for the actual fare

incurred for.the to and fro journey for the training. The

claim for Daily Allouwance was disallouwed and the excess
amount of TA advance taken was recovered. This was done on

the ground that ﬁhe'applicénts are entitled to only to and

£ -.

fro fare and &he no other concessions. The applicants

have contended that in view of FR 49.and SR 164}as well as

the instruction of the government/they are prir entitled to

TA/DA oh their deputation for training for promotion.

3 The respondents have filed a reply affidavit

stating that the applicants were entitled to only to and
\ 1

fro fare to attend the course of training -based on the
instructiohs contained in Annexure III and Annexutre IV
letter;

4 When the case Qas taken up for hearing counsel of
| ‘respondents submitted that the same issue has already been

4

decided by an earlier order dated 18.12.89 of the Ernakulam
Bench of the Tribunal in OA 315/89, a copy of which was
produced for oar perusal: Though the respondents uwere

noticed, none was present on the two dates of hearing when

U¥ the matter was listed.
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5 Having perused thst order we are of the vieu
that the decision prounced therein would apply egually

to the facts of this case.

4

 6‘ . For the reasons already stated in that order,

i

. the directions contained in the impugned letters at:

Annexure-111 and IV in the present case,uhich uere

.exhibitéd as Annexure IV and V/ these—tetters have been

_deblared és‘inualid aﬁd inoperatiué. We are, therefotre,
of the'vieu that it”is not necessary to againldeplaré
the letters at»Annexﬁre 111 and.Annexure IV in the
present case as being invalid and inOperatiVe..‘Ue are

oE—tho—yiey that thlS appllcatlan hab to succeed and

5
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hence it is allowed. Ue declare tihat the applicants are

. W aenctng He covrae P
entitled to get TA/DA FDrAtralnlngdém tneir appointment ‘as
Postal Aésistants by way of promotion and hence, ue
direcﬁ the respondents to clear the bills Jresented by
them in accordance with this declaration and pay the
arrears due to them within a period of two months from

the da.e of receipt of a copy of this order.

7 * Thére will be no order as to co:it s,

(i Dharmad({,\f),vam‘ (v Erm 01?”

Judicial temper Administrative flember
28-2-1890 N




